IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A,866/92 date of decision : 20-1-1993
Between

K.R. Uenkaﬁ@éraii Reddy . ¢ Applicant

and '

1. The Director of Postal

services,
Hyderabad Region
Hyderabad

2%, The Senior Superintendent
of Post Offices,

Hyderabad South E£ast Division
Hyderabad

3. The Asstt, Supdt. of Post (Offices
o/o the Sr. Supdt. of Post Offices
Hyderabad South East Qivision

Hyderabad + Respondents

Counsel for the applicant ¢+ S, Ramakrishna Rac
Advocate

Counsel for the respondents : N.R. Devaraj, Standilng

Counsel for Central.Gout.

CORAM
HON. MR. R, BALASUBRAMANIAN, MEMBER (ADMN.)
HON, MR, C.3. ROY, MEMBER (JubL.)

Judgement

(As per Hon. Mr, R, Balasubramanian, Member (Admn.)

0A.966/92. is filed by Sri KR.Venkataraji Reddy against

the Director of Postal Services with a prayer to guash

impugned order dated 26-10-1992 issued by ths Senior SPper~

intendent of Post 0Qffices, Hyderabad, ‘U

the



| it was decided to undo the irregular posting.

2 |

2. The applicant was appointed as EDBPM, Cherlapatalguda,

, |
vide Memo Na.B.III/PF/8PM/Cherlapetelguda dated 20-1+1992,
|
igﬁuad by the Assistant Supesrintendent of Pdst Bfficgs,
Hyderabad, in pursuance of the orders contained in tha

Senior Superintendent of Post 0ffices' lettBr NG.BII]EDBPM/'

Cherlapatelguda, dated 17-1-1992. It is contendsd jthat
this is a regular appointment order and not a prnviséonal
one as stated in the impugned letter dated 26-19-199%. The!
applicant is aggrieved that while he had been appoinéed on
regular basis, all of a ‘sudden he is spught to be re@ieued
vide order dated 16-10-1992: issued by the Senior Supérin-

tendent of Post Offices, Hyderabad, whersin it is stated

[
el

that"the order issued vide this office memo of even number
dated 17-1-1992 communicated vidg ASPOs South Sub Dnhﬂeméﬁ}
No.B.I111/PF/BPM/Cherlapatelguda B0 dated 20-1-092 is Hereby
cancelled". The applicant has filed the present un.i
3. The respondents opposed the DA and filed a ceun%er.
It is stated that the applicant is not a resident OfL

;

Cherlapatelguda but is a resident of Ibrahimpatnam;aﬁﬂ the

ok :
basic requirement of EDBPM is not fulfilled, ®kes he is not -

a resident of the village where the Post OPPice is lotated.

When this was noticed by the Director of Postal Seru%%es
[

4, We have heard Sri 5, Ramakrishna Rao and 5Sri N.ﬁ. Deva-
8

raj, counsel for rival sides. We have seen the lette

AR}

dated 17-1-1992 pursuanfg to which the Aastt, Supdt, of

|

Post Offices issued appointment order dated 20-1-1992.1 The
order dated 20-1-1992 is also in conformity with the format

of the regular order indicated in the EDBPM Rules, There

is no indication whatscever in the letter dt.17-1-1992

T —E——

A



i el - e

that the appointment of the applicant should be only on

a provisional basis. 0On the cther hand, there is gm
indication that the appointment is on a reqular ba%is. Ve
have, therefore, no doubt that the appointment uaé;done
with the approval of the competent authority, ﬁt‘the same
time when the respondents came to kne about a gréve
irregularity or shortcoming in the sslection, they,should
be free to take remedial measures, If they want ﬂé procead
further, they should follou the principles of natufal
justice and the rules prescribed.

5. Under these circumstances, we guash the order datsed
16-10-1992 of the S5P0, Hyderabad South East Division, and
direct t he respondents to wmntinue him in the post.: The
respondents are houvever at liberty to initiate such action
as they deem fit in accordamce with law., There is na

order as to costs, The application is disposed of with the
above observations.

-
(C/A. Roy)

(R. Balasubramanian)
l Member (Admn) Nember(Judl)

Dated : January 20, 1892
Dictated in the Open Court

To
1. The Director of Postal Services,
Hyderabad Region, Hycerabad,

sk :
2. The senior Superintendent of Fost Offices,
Hyderabad Sotth East Division, Hyaerabad.

3. The Assistant Superintendent of Post Otfices,
Q/c the sgr.Superintendent of Post Cffices,
Hyderabad South East Division, Hyderabad.

4, One copy to Mr.S.FPamakrishna Rao, Advocate, CAT. Fyd
5, One copy to Mr.N.R.Devraj, Sr.CGSC.CAT. Hyd.

6., One spare cCopy.
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THE HON'BLE MR.R.BALASUBRAMANIAN[Mm)

TYPED BY @ COMPARED Y

IN THE CENTRAL ADMINISTRATIVE TRH BUNAL
CHECKED BY ' APPROVED|BY
HYDERABAD BENCH

HY DERABAD

IN THE CENTRAL ADMINISTRATIVE J_RH_BUNAL
HYDERABAD BENCH: AT HYDERABAD

THE HON'BLE MR, S V.C.

AND

-

Al

THE HON'BLE MR.T.CHANDRASEKHAR REDLY:M(.J)

AND -//
THE HON'BLE MR.C.J. ROY : MEMBER({JUIL)

Dateds X - (- 19?5

ORBEFRAJUDGMENT 3

R.A./_ Coh./Mob NO,
in
0.A.%0. Qbb G-

T,A.No. (W.P,No.
. o
Admitted and Interim Dire'ctioni;n issued

Allowed

Disposed of with directions

Dismigsed
Dismi sed.as with drawn
Dismissed for default

M.u.fOrdered/Rejected

No order as to costs,.
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